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आदेश/O R D E R  

 
 This is assessee’s appeal against the order of the 

ld.Commissioner of Income Tax (Appeal), National Faceless Appeal 

Centre (NFAC), Delhi dated 16.10.2023 for the Asst.Year 2010-11 

passed under section 250 of the Income Tax Act, 1961 (“the Act” for 

short). 

 
2. The grounds raised by the assessee in the appeal read as under: 
 

1. That on facts, in law, and on evidence on record, the ld.National Faceless 
Appeal Centre (NFAC) has grievously erred in confirming the addition of 
Rs.11,88,475/- made towards unexplained investment in capital account 
of firm. 

 

2. That on facts, in law, and on evidence on record, the learned National 
Faceless Appeal Centre (NFAC) has grievously erred in confirming the 
addition of Rs.11,74,200/- made towards unexplained investment in 
construction of residential house, which is duly explained and also made 
in earlier assessment year. 
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2. The first ground of the appeal pertains to additions to the 

capital, and the second ground of the assessee is against addition 

made of Rs.11,74,200/- as unexplained investment in construction of 

residential house. These additions have been made by the Revenue 

authorities on the ground that necessary supporting documentary 

evidences have not been filed by the assessee in the proceedings 

under section 263 or under section 143(3) of the Act. 

 
3.       At the outset, the Id.counsel for the assessee submitted that for 

the given an opportunity, due compliance would be made before the 

ld.CIT(A), as the required documents could not be filed for the reasons 

beyond the control of the assessee   

 
The Id.DR has no objection, if the matter is revisited by the 

ld.CIT(A) by way of de novo appellate proceeding. 

 
4.       In this view of the mater, the case of the back to the file of the 

Id.CIT(A) to examine the issues de novo after providing reasonable 

opportunity of hearing 

 
5.       The appeal of the assessee is allowed for statistical purpose. 

 
 
Dictated on the Open Court, typed and pronounced on 9th 

October, 2024.   

 
Copy of this order be given to the assessee.  The Registry is 

directed to dispatch as per procedure. 

 Sd/- 
(DR. BRR KUMAR) 

ACCOUNTANT MEMBER 
 

Ahmedabad, dated        09/10/2024  
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